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Prem Narain : Applicant
V/s

Union of India & Others Rescondants
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Mr, T,P, Sharma Counsel for the applicant
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CORAM

Hon'ble MrJ Justice D,L, Mehta, (Vice-Chairman)

Hon'ble Mr, P.P, 3rivastava, Membar (A)

PSR HON'BLE M3, JUSIICE D,L, MEHTA, (V.CE-CHALRMAN)

The learned couns21 for the applibant has referred
a judgzment of Central Administrative Tribunal, Madras Banch
in writ peztition no, 11333 of 1933 and others decided by the
Madras Bench in TA lio, 465/36 on 5,12,35, The case of the
applica:t is that this judgement applies in this case and he

has filed raprasentation on 1,1,94,

2, The applicant has com2 before thz expiry of six

months, Howaver, we dirzct the rzspondents to considar and
dacide the reprasentation of the applicant in accordance with
the law taking into consideration the judgement of th2 Madras
Bench of the Tribunal and to pass necessary ordsrs on the
represantation, If he is 2ntitled for any bzn2fit, his case.lﬁm*

also bz considar on mevits, OA is dispos2d of accordingly,

3, Applicant will be at liberty to approach this Tribunal
after the expiry of six months from the Jate of representation
and th2 raspondents are directed to consider th2 rzpresentation

! s
with a period of one month from the date of gﬁ; gTvice,
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(P.P, SRIVASTAVA) | D.L. M3HTA)

Membar (A) Vice~Chairman



